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control regulations « m  n id i on the 
28th August', 19S8, and as export trade 
statistics beyond August 1958 are not 
yet available, it is not possible to assess 
the result of the liberalisation 
measures. Provisional figures tor 
September, however, show that total 
exports including re-exports exceeded 
the August figure by over Rs. 9 crores.

Indian Steal Union 
atn  /S h r i Panigrahi:
*  ' \  Shri 8. ML Banerjee:

Will the Prime Hffnhrtur be pleased 
to state:

(a) whether he is aware of the 
report that the United Steel Workers 
of America have appropriated 20,000 
dollars for training organisers in an 
Indian Steel Union; and

(b) if so, whether Government is 
aware of the union which is availing 
of this fund?

The Deputy Minister of External 
Affairs (Shrlmati I.skshmi Menon):
(a) Yes.

(b) According to our reports no 
Indian Union has yet received any 
funds from the United Steel Workers. 
We are, however, enquiring into this 
further.
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Hindustan Antibiotics (Private) Ltd.
*380. Shri Morarka: Will the Minis-

ter of Commerce and Industry be
pleased to state:

(a) the likely date when the pro-
duction of streptomycin in the Hindu-
stan Antibiotics will commence; and

(b) the present imports of this 
medicine annually?

The Minister of Industry (Shri 
Manubhal Shah): (a) According to
present indications the production of 
streptomycin at Pimpri will commence 
in early 1961.

(b) The imports were 25,000 kgs. in 
1956 and 32.000 kgs. in 1957. The 
current year's import is estimated at 
36,000 kgs.

Violation of Air Space by a Pakistan 
Aircraft

•S81. Shri Balder: Will the Prime 
Minister be pleased to state:

(a) whether Government is aware 
of the fact that a red-coloured Pakis-
tan plane, marked AFJ flew illegally 
over Hili (India) three times on the 
16th October and dropped some hand-
bills containing the proclamation of 
Martial law; and

(b) if so, steps taken by Govern-
ment?
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Ike Deputy Minister of External 
Affairs (Shrimati Ijita to l Menon):
(a) Government are aware that a red 
coloured Pakistan plane marked “AP” 
flew over Hili Bandar from South to 
North and returned by the same route 
on October 16, 1958, dropping leaflets 
containing the proclamation of martial 
law.

(b) This violation of Indian air 
space by a Pakistan aircraft has been 
brought to the notice of the Govern* 
ment of Pakistan who have been asked 
to ensure that such incidents do not 
recur.

Tea Mission to Ireland
•382. Shrimati Mafida Ahmed: Will 

the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that an 
Indian Tea Mission visited Ireland 
during October, 1958; and

(b) if so. the purpose of the visit 
and its result?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) The purpose of the visit of the 
delegation was to establish personal 
contacts with importers of tea in 
Ireland, to study the possibilities of 
the Irish tea market and methods for 
increasing the sale of Indian tea in 
that country. Government are await-
ing the report of the Delegation.

International Law Commission

•383. Shri N. R. Munlsamy: Will the 
Prime Minister be pleased to state:

(a) whether India was represented 
at the 211th meeting of the Inter-
national Law Commission;

(b) if so, the names of the Members 
of Indian delegation;

(c) whether the question of state-
lessness of individuals in some coun-
tries was discussed; and

(d) if so. the decision arrived at in 
regard to that aspect?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) and (b). Mem-
bers of the Commission are elected in 
their individual capacity and not as 
representatives of countries. Shri 
Radha Binod Pal of India was elected 
as a member of this Commission and 
he took part in the 211th meeting.

(c) and (d). There were some 
general exchange of views on the sub-
ject of “statelessness” but no decisions 
were arrived at.

Foreign Arbitral Awards

•394. Shri V. C. Shukla: Will the 
Minister of Commerce and Industry
be pleased to state whether it is a 
fact that Government are considering 
the question of ratification of the con-
vention on the recognition and enforce-
ment of Foreign Arbitral Awards?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
Yes, Sir.

I T a t lim lf

/  Shri Vajpayee:
3K> \Shri U. L. Patll:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Pakistan 
has asked its representative in the 
United Nations to draw the attention 
of the Security Council to the situa-
tion in Kashmir “created by Sheikh 
Abdullah’s trial” ; and

(b) if so, India’s reaction to this 
move?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) The Permanent 
Representative of Pakistan at the 
United Nations addressed a letter to 
the President of the Security Council 
on November 10, 1958 about Sheikh 
Abdullah’s triaL




